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MR, CHAIRMAN: The question is:

“That the respective sums not
exceeding the amounts on Revenue
Account shown in the fourth column
of the Order Paper be granted to
the President out of the Consoli-
dated Fung of India to complete the
sums necessary to defray the char-
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ges that will come in course of pay-
ment during the year ending the
31st day of March, 1879, in respect
of the heads of demands entered in
the secong column thereof against
Demands Nos. 97 and 98 relating to
te Department of Culture.”

e

Demands for Grants 1978-79 in vespect of the Depariment of Culture voted by Lok Sabha

. N of D d A of D dfor Grant Amount of Demand for Grant
gzm‘:fnd ame on account voted by the House voted by the House
m 16-3-1978
1 * 4
Revenue Cavital Revenue Cagital
Ra. Rs. Re, Rs

DEPARTMENT OF CULTURE

97 Department ¢f Culture . 1,82,54,000 .e 9,12,89,000

93  Archaenlogy . . 1,19,99,000 .. 5,99.96,000
15.56 nrs. Motron moved:
DEMANDS FOR GRANTS,* 1878-79—

Contd.
MINISTRY OF LABOUR

MR. CHAIRMAN: The House will
now take up discussion and voting
on Demanq Nos. 65 and 68 relating
to the Ministry of Labour for which §
hourg have been allotted.

Hon, Members whose cut motions to
the Demands for Grants have been
circulated may, if they desire to move
their cut motions, senq slips to the
Table within 18 minutes indicating
the serial numbers of the cut motions
they would Hie to move.

“That the respective gumg not ex-
ceeding the amounts on Revecnue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fung of
India to complete the sumg neces-
sary to defray the charges that will
tome in course of payment during
the year ending the 3lst day of
March, 1979, in respect of heads of
demands entereq in the second
column thereof againgt Demands
Nos. 65 ang 66 relating to the Munis-
try of Labour.”

*Moviid with the redsmmiendation of the President.
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Demands for Granis 1918-79 inrespect of the Ministry of Lobour submitted to thevois of Lak Sabhs
No. of Name of Demand Amount of Demand for Grant Amount of Demand for Grant
Demand on account voted by the Howe mhni.mdmthevoteof
on 16-3-1978 the House
H 2 4
Revenue Capital Revenue Capital
Rs. Rs. Rs. Rs.
MINISTRY OF LABOUR
65 Ministry of Labour . 13,68,00 . 63,39,000 ..
66 Labour and Employment  11,50,66,000 1,60,000  57,58,38,000 8,00,000

MR. CHAIRMAN: Now, Shri Vasant
Sathe.

SHR] VASANT SATHE (Akola):
Mr Chairman, Sir, I am privileged
to participate in the discussion on the
Demands for Grantg for Labour, the
Ministry of my very good friend, the
hon Labour Minister, Shr1 Ravindra
Varma, because, while participating
in these demands, we are on some
common ground, anq that common
ground may lead us to the flelg of
industrial relations.

We must appreciate in thig country
that the first and foremost considera-
tion in the field of industrial relations
is that there must be harmony bet-
ween labour and management and
industry, Sir, it does not pay anyone,
whichever party there may be, to
have any breach of peace, any indus-
trial unrest because ag a result of this
there will be loss of work loss of
mandays, loss of production and in
totality, loss to the country. There-
fore, when I approach thig question,
I am gapproaching it from a national
angle. Let us take stock, jnstead of
living in some euphoria. I know the
moment I say something critical, the
other side asks the question, what
about those nineteen months. I
would therefore only beg of my friends
on the other side to look at the ques-
tion not from any partisan angle. Let
us see what happened in respect of

mandays lost, in respect of strikes, in
the year 1976-77

Sir, the Report which was presented
by my hon friend shows that while
the number of strikes and lockouls
was 1, 56 m 1976-77, tims number 1n~
creased to 2,653 just in one year.

st ¥AOET Wvw (YY) IF ww
o AT &Y F9g ¥ A

SHRI VASANT SATHE Sir, let us
not go into the point who did it and
so on because that will not help us.

16.00 hrs.

As a matter of fact, the workers
involveq last year were 6,68,852. But
in the year preceding, it went up to
18,768,710 workers three times more.
The mandays lost were 1,14,77,549 in
1976-77 but, in 1977-78, it went up to
2,12,14,281. This is the picture, Haz
the nation bencfited by this? Obvious-
ly, everyone will say that thig is not
a desirable thing . Who is responsible?
Let us gearch our hearts. If you sow
the wind, you are bound to reap the
whirlwind. The workern are en-
couraged to have their demands met
by gheraos, by strikes etc. in essential
services like the Railways thereby
paralysing the key sectors of our eco-
nomy. Merely because therp is 2
change now and somebody olse has
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come to power, the workers' attitude
will not change overnight.

oft apwy sare qw ()
T Wy wgd § gyarm a1 wfier
vy forar w7

Shri VASANT SATHE :
farerger At | wreeft oft orar QR g
53 awgd & ftw F ey famt

faaet §1  wagd AwfweTm s
wfy wff foad g

Sir, I am pleading that we must
create conditions whereby it will not
be necessary for the workers to go on
strike.

How will those conditiong be creat-
ed” My hon. friend, Shri Ravindra
Varma and so many others on the
treasury benches have gpent their liveg
in the trade union movement. §o have
1 The only way to stop this js to
create a sense of belonging ang confi-
dence among the employees. If they
fee] that the industry belongs to them
and they belong to industry, then
what for is the strike—strike against
whom?

Therefore, the primary necessity, the
basic necessity, 15 this. We have been
paying uptill now only lip sympathy
on workers’ participation in manage-
ment at all levels all these years ir-
respective of whichever Government
there was. I hag been critical even of
the previous Government as I am
today.

ot Ratye wrer ;. awrofyr W,
afe o9 e € M @ Wy gw
sifcfrdes & &)

MR, CHAIRMAN: He i3 in posses-
sion of the House. Let him #o on.

SHRI VASANT SATHE: So, Sir the
first and foremost thing to go is this.
There ig alsop & mention about a Com-
Mittee which had been set up on the
Workers’ participation, It has given
its report and it is under considera-
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tion. But, I would like the hon.
Minister to take in all geriousnegg the
question of workers’ participation
whether it be in the public sector or
1n the private sector, It must be made
mandatory under the law. Please
keep thia as a key factor in the new
comprehensive legislation that you are
bringing forward here. There should
be workers' representative in the
Board of Directors. 1 guggest this—
I have in fact suggesteq this in a
paper to the Planning Commission—
that you remodel the entire manage-
rial structure on the basis of 1/3.—
ratio-one-third on the Board of
Management from employees® repre-
sentatives, gne-third from the entre-
preneur or the investor and the one-
third from the financial institutions. As
you know moust of the financial insti-
tutiong are public financial institutions
of Government. There should be one-
thirg workers’ representatives elected
directly by the workers. But, do not
bring m the trade unionism at all
there. If we believe in the theory of
one industry, one union, then the only
way to achieve it, is to allow a]} the
workers directly to elect their repre-
sentatives on the boards of manage-
ment. Ag I gaid it should not be a
show. Don't take one man ang put
him on the Boarq of Directors and
say that there is workers’ participa-
tion. That will be a mere gye-wash,
On the other hang it will create frus-
tration, Effective management partici.
pation must be there and that must
be from the floor level to the top
boarg level. Sir, what happens is in
all these disputes—wage disputes,
bonug disputes, etc.—the workers are
always doubtful of the real balance-
sheets or real profity shown by the
management. This hag been ex-
perienced by us who have been prac-
lising. Balance-sheets can be mani-
pulated from production level to the
end-product Jevel. If they have their
men in the management who have a
stake in the results then the workers
will know that thig is the exact result
of their endeavour ang effort. Then
you can evolve a system of automatic
eharing in the end result.
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8Sir, because they will be themselves
in the management they would never
want to go on strike against them-
selves. This is the only solution
There 15 no other solution. Any half-
hearted apprdach of merely provid-
ing industrial  adjudicating machi-
nery ig no solution.

‘Having saig thig I come to the ques-
tion—all the same~—of the industrial
legislation. All those who have been
working 1n this field, we have expe-
rienced that the most important thing
in industria] legislation that hurts the
employees and that hag been hurting
the employees is the delay which ls
caused In settling disputes. Whatever
the machinery that you have provided
no dispute gets settled below some
years 1 gave you the example of a
student some time back. There was
a wage dispute which had been going
on for 16 years and ultimately in the
Supreme Court the matters get re-
manded. That again takes gnother ten
years, What do you expect the wor-
kers to do” One generation is gone by.
Who 15 to get the benefit of the wage
fixation The Industrial Law is absurd
Let us take the concept of minimum
wage. The Supreme Court in a series
of decisions has decided that the con-
cept of wage is divided into three
categories—living wage, fair wage and
industrial minimum wage. Having
defineg thig under the Minimum
Wages Act, however, we do not insist
on the concept of industrial minimum
wage being adhereq to. That concept
is very simple, The wage must pro-
vide at least the minimum necessities
of life and some modicum of comforts,
education and health facilities. Can
anybody say this extra-ordinary? But
having put that now you know fully
well the system of working indexes
and how gearness allowance is linked
to the index. You take a base year
and whenever the index changey hy
10 points or whatever the ratip you
neutrallse the rise by a certain in-
crease in dearness allowanae. Obvious-
ly the eoncept is clear. T? what you
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are giving is a minimum wage then
there should not be an erosion in the
minimum. Thig is plajn common
sense because if with the rige in
price the minimum wage is not pro-
tected, unless there is a full neutra-
lisation of the rise in price, then
erosion will take place and when he
gets it later on it will be even 1less
than what his minimum wage would
be. Now, these things have been scte
tled. But have we incorporated this
untler the Mimmmum Wages Act? We
have not Our Minimum Wages Act
of 1948 still goes on with the o}d con-
cept and there is no effort taken to
neutralise or to protect the real wage
of the employees. Nowhere 1t 13 done
under the Minimum Wages Act or by
any other method, Therefore, while
we are thinking of this comprehensive
legislation, two or three things must
be done.

First ig the definition of Industry.
Now, according to the latest decision
of the Supreme Court-—you have men-
tioneq about the reversion to the
Hosputa] Mazdoor Sabhg Case—they
have defined 1n a wider base the term
‘Industry’. What we want you ac-
tually to do is that instead of giving
too much jmportance on the question
of definition of industry, it must be
an employer-employee relationship.
That is what is t0 be done. Wherever
& person may be employed and who-
ever may be hig employer, he should
be protected. If this js the scope that
you keep before you, then yoy will
be able to cover practically gl the
employees wherever they are in our
country. 8o, it must be an Employ-
ment Protection Act, Employment
Relations Act instead of putting it
under the Industrial Relation Aect,
Otherwise we get bogged down on the
definition of Industry.

Then the second thing is that ycu
must come to the definition of work-
men. Now, you know even that defi-
nitlon is artificial and restricted and
with the change in times those who
have since been selling agents of
Medical Companies are put out of the
definifion 0f workmen, merely because
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the person crosses a certaln amount of
wage. Here comes the representative
of the biggest employer ....

THE MINISTER OF STEEL AND
MINES (SHRI BUU PATNAIK): Like
Mr. Sathe.

SHRI VASANT SATHE: ..and the
terror of employees. Therefore, 1
would say that the definition of work-
men also needs to be looked into,

Then another cause which contri-
butes to the industrial dispute, as I
sald, is a wage linked with cost of
hiving index. You must have a system
where wages will find automatic escala-
tion by way of time-scale as also by
way of protection of the wage accord-
1ng to the rise in the number of cost
of hving index. These two things are
very essential.

Thirdly, in the matter of the dis-
putes due to fixing up of the percent-
age of bonus, we must go by the con-
cept of bonus being considered as a
deferred wage Suppose you have a
revolutionary change. According to
the concept of workers’ participation
and when they are themselves in the
management and they know what the
real profits are, a real profit sharing
scheme could be introduced. But *il
now that is not done. I am glad and
I congratulate you for having restored,
although for one year, 8.33 per cent
bonus. I hope you will come with a
legislation, extending that legislation,
not only for future years but for all
other sectors. Why should it not be
applied to Railwaymen and why should
it not be applied to P & T employees?
Why should it not apply to Defence
workers?. All of them must be coverad,
once we accept the principle, Thers-

fore, I would beg of you to consider
this factor also.

Another factor which is responsible
for industrigl disputes normally is
removals or dismissals. Some machin-
ery must be evolved. A worker let
us suppose, is dismissed or removed.
The matter is taken to the qourt. The
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labour court primg fucie feels that
there is a good case. If it is a hopeless
case, if the employee has indulged in
sabotage or done something like that,
if the employee is undesirable, I can
understand. Otherwise there must be
provision that when the dispute is
pending, the court may order that the
employee must be taken back. What
happens. Ten years go by. I have
experience of such cases. After ten
years he ig reinstateg in gervice with
full backwages. If the dismissal is
wrongful the employer is reguired to
pay for the period when the employee
did not work. Heavens will not fall
if the court says: keep him in serivce
till 1 try and find out; take work from
him and you pay him. Why ghould it
be a matter of honour for the employer
a prestige issue? Whether it is in the
public sector or any other sector. it is
not your private property or private
business. Why should you think that
having the employee back in work is
something insulting to you? It is a
wrong approach. He could be 1e-
instated pending a decision on the
dispute.

1 now come to the question of lay
offs and lockouts. This is something
which has hurt the working class and
the employees too much. The law in
regard to this question is defective.
When there is lockout the employee
is put on the street. There is no pro-
tection given to him; he is out of job.
Must you not protect his emoluments?
in the same way I would beg of the
Labour Minister to consider along with
the Minister of Industries the question
of taking over the management of con-
cerns when there is a lockout which
is prima facie illegal ang is meant only
for forcing the employees. By a suit-
able law you must be able to order
the employer to start the working of
the factory immediately 1f it is a mala-
fide lockout. That power ig not thers,
1 think; if you cannot do it, you must
take those powers so that you can take
over the management. To some extent
you will have to amend the Industries
Development and Regulation Act for
that purpose. ... (Inferruptions).
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The last point I want you to consider
is about agricultural labour. That is
one sector which has been completely
neglected, all these years. Let us not
go into the question. of apportioning
blame. We have all to tackle these
problems. Agricultural labour is scat-
tered labour; it is not possible to
organise it because it is not employed
by one particular person.

Now, he can, therefore, be protected
only by law and by ensuring him that
he is able to contribute to the work
and protect his work. Suppose you
want to strictly implement the mini-
mum wage, the danger of his losing
the work is there. It must be linked
and you must be able to protect that.
How is that to be done is again a
matter for comprehensive study which
has to be done and applied. I do not
believe that normal concept of trade
unionism can be applied to agricultural
labour. It will be disastrous for hin.
Therefore the concept of cooperative-
ism, collective effort and cooperative
effort on the part of agricultural
labour of both having the where-
withal, the inputs, etc. getting through
them, gome such mechanism will have
to be evolved. It is only that which
will help the agricultural labour.

Then I come to the question of em-
ployment. That is another field, after
labour legislation, which is under vour
charge. I find that with all our talk
about the people on the employment
registers, we have not been able to do
much in the fleld of employment. This
is a question which cannot be solved
by the Labour Ministry alone. It is an
integrated question. Therefore, it h-s
to be solved along with other Minis.
tries by the Government and by ‘he
nation as a whole, if you ask me, Un-
less you correlate the productive ac-
tivity in the rural areas, in the decen-
tralised small scale sector and other
sectors, you will not be able to ensure
job to the unemployed. Therefore, I
again emphasise that when you start
industries, agro-industries or smail
scale industries in the rural areas to
provide employment to our millions of
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people, the first and foremost thing
to do is to guarantee and protect not
only the supply of raw material, but
the marketing of the end products. The
main point is ensuring the marketing
of the products. If you cannot market.
the products of those persons who pro-
duce—out of sixty crores of people,
at least thirty crores being work worthy
that is the amount of productive capa-
city in the country, they can produce
goods and goods are the real wealth—
where can these goods be sold? The
markets will be limited so long as your
economy ig based on demand and sup~
ply concept of marketability and only
the urban areas are the markets. There
is hardly two crore population which
hag the purchasing power. a small
Japan within the country, and you want
all the goods to go to these metro-
politan centres—this jis a small
basis, Will that help? Is it pos-
sible for them to sell these
goods at all? So create purchas-
ing poewr in the rural areas and see
to it that there is no competition which
will kill the product and the employ-
ment. The entire marketing activity
in this country will have to be brought
under one umbrella, one national orga-
nigation. [Unless that is done, you
wiil not be able to ensure production
and guarantee employment. There-
fore, I say that this is an integrated
serivce and that this problem cannot
be taken in isolation. Sometimes [
have a feeling that Labour Department
like Education Department is con.
sidered a non-priority department by
the Government. The most important
departments like Steel and Mines.
Finance, Industry are with persons
like Mr. Biju Patnaik anq labour——

fasary oy s § &) & T &
T ofier o owr fasr O sTar

@

SHRI RAVINDRA VARMA: Long
and short of it.

SHRI VASANT SATHE: Long and
short of it—you are right. Long Ia
Biju Patnaik and short yourself.

I beg of you to consider this and
persuade the Government to take this
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matter in all seriousness because the
situation in the country is deteriorat~
ing. Let us not be complacent, and
once it goes down the glope, it gathers
momentum, 1t will go out of hands,
out of gear, and nobody will be able
to control 1t, neither you nor any suc-
cessor government that will come or
whenever it comes. It will damage
the whole nation.

With these words and with s
warning 1 hope that the progressive
Minister, Shri Ravindra Varma, will be
abie to pursuade his colleagues to for-
mulate a proper labour policy What
1s happening to ‘that comprehensive
labour legislation” We are still watt-
ing to see the light ot that legislation.
1 hope he will bring 1t at least in tkis
Session

With these words, I thank you for
the opportunity given to me

PROF SHIBBAN LAL SAKSENA
(Maharujgan)) I beg to move'—

‘That the demand under the head
Mimistty of Labour’ be reduced by
Rs 100.”

[Injustice to organised sugar
labour whose minimum wages ere
less than Rs 300 per month for
6 months in the year when the
minimum wages in Cement, Textile,
Steel, Docks and other organised
industries range from Rs 400 to
Rs 600 per month for all the 12
months (1)}

SHRI PURNANARAYAN SINHA
(Tezpur) I beg to move:

“That the demand under the head
‘Labour and Employment’ be reduced
by Rs 100.”

[Ineffectiveness of Regional
Labour Commissioners. (2)]

“That the demand under the head
‘Lebour and Employment’ be reduced
by Rs. 100.”

[Lack of welfare scheme for
plantation workers of Assam, (3)]
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SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I beg to move.

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100.”

[Need to reorganise the working
of the Employment Exchanges and
root our corrupt practices with the
help of workers’ representatives,
1]

That the demand under the head.
‘Ministry of Labour’ be reduced by
Rs. 100.”

{Need to recover amounts due
from employers to the ESIC and
take penal action against the
offending employers. (5)]

That the demand under the heac
Minusiry of Labour' be reduced by
Rs 1007

{Need to ensure full implemen-
tation of the Equal Remuneration
Act (6)]

That the demand under the hesd
Ministry of Labour’ be reduced by
Rs 100.”

[Need to introduce legislation to
guarantee unemployment allow-
ance. (7)]

‘ That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100.”

[Need to bring all railway work=
ers under the purview of the ln-
dustrial Disputes Act (8)}

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs. 100.”

{Delay in introducing a system
of recognition of Trade Unions by
secret ballot. (9)]

“That the demand under the head
‘Ministry of Labour be reduced by
Ra 100.”

[Failure to recover dues of
Provident Fund Scheme from,
defaulting employers and institu-
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tion of penal action against them
(10)]

‘That the demand under the head
‘Ministry of Labour’ be reduced oy
Rs 100 °

[Failure to take urgent action
to introduce legislation as recom
mended unanimously by the
covention of Trade Unions held n
1971 (11)]

“That the demand under the head
Ministry of Labour be reduced by
Rs 100’

[Fallure to ensure mimmum
bonug of 833 per cent to all Cen-
tral Government employees incluc-
ing railways (12)]

That the demand under the head
Minustry of Labour be reduced by
Rs 100’

[Failure to restore 833 per cent
bonus from the year 1975 (13)]

That the demand under the head
Miistrv of Labour be reduced ov
Rs 100’

[Failure to intervene and 1nitiate
talks where strikes break out aad
leave workers to be blackmailed
by employers both in public and
private sector (14)]

That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100

[Failure to improve ESI facili-
ties and further streamline the
working of the ESIC (15)]

That the demand under the head
“Ministry of Labour’ be reduced by
Rs 100"

{Inordinate delays m clearing
Provident Fund dues and need to
streamline the organisation (16)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100"

[Failure to ensure adequate
housing under the Industrial

Housing Scheme (17)]
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“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100~

[Failure to implement recom-
mendations of Mines Safety Con-
ferences (18)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100"

[Need to streamhine the work of
the Directorate of Mines Safety.
(19)]

“That the demand under the head
‘Labour ang Employment’ be reduc-
ed by Rs 100™

[Failure to ensure employment
to workers of closed units in ctr-
gmeening textile and jute industry
by Government takeover (20)]

That the demand under the head
‘Labour and Employment be reduc.
ed by Rs 100"

[Need for more vigorous acton
to eradicate bonded labour while
ensuring protection and employ
ment for such labour (21)]

SHRI P RAJAGOPAL NAIDU
(Chittoor) I beg to move —

“That the demand under the head
‘Ministry of Labour’ be reduced b-
Rs 100"

[Fallure to bring Labour Rela-
tions Bill scon (22)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100”

[Failure to protect the labour
from exploitation by the factory
owners. (23)]

“That the demand under the head
‘Ministry of Labour’ be reduced by
Rs 100.”

[Failure {0 implement labour
laws effectively (24)]

“That the demand under the head
‘Migistry of Labour’ be reduced by
Rs. 100.%
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[Failure of the concillation
machinery in solving the industrial
disputes and thereby avoid strikes.
(23)1

“That the demand under the heau
‘Ministry of Labour' be reduced by
Rs. 100.”

[Failure to make the factory
owners to appear before the Con-
ciiatory Officers along with the
labourers (26)]

“That the demand under the hesd
‘Labour and employment’ be re-
duced by Rs, 100"

{Failure to provide houses to
coal miners (27)]

“That the demand under the heat
‘Lebour and employment’ be re-
duceg by Rs 100.”

[Failure to evaluate the employ-~

meni exchanges. (28)]}

“That the demand under the herd
‘Labour and employment’ be re-
duecg by Rs 100.”

[Failure to 1mplement labour
welfare measures (29)]

“That the demand under the heed
‘Labour ang employment’ be ve-
duceq by Rs 100"

[Failure to strengthen mainfen~
ance of lahour statistics. (30)]

“That the demand under the hesd
‘Labour and employment' be re-
duceg by Rs 100"

[Faillure to strengthen  safety
measures in mines. (31)]

wmat wfgemr dto threr (T
IqTAeg) : wwrafe ageew, § ook
wean ¥ delt wgew @ frdgw wow
gt 7 fr e Xw # RaT wmwww
wT qur qrET ¥t srrww xw v {1
frod g wow & o W ¥ wiE
T 22z nff w 7 §—amm Wi
fagar Y oy wx gfar ot qE @
argt WY Sy we—uyt ohE ¥ AT
wrafer o gf oY agt avd o N ff
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g€ o foodt Rt % 100 ¥ 3WT
wo%k wrfor & A gR § woew aw
fohr ot W ¥ oy O T o
o 7y gar—ag ary sara ¥ wef
wfed 1 @ swww w g wga @ife-
gaeY ¥ wifgh | go Ry T E
A AW T TENY W Q- oY
srraa T wed § qud g dw e
e g s | ¥ feeft srafoyr
g€ &, oot 0ot Wxw & gl W
T AE w7 | vEH ourar WYY IAT &
frgf amfadon & cow aTea s
N W wff o, wfer gfem wr
T firmr | gr @z HdwrHr @y,
W for ¥=hm qare ) @ e
aar wfedr

TO W X wur & fis g T Aty
A @ f—avmfy wEear—yT W
# warer avart Wt § ) @ W A8
o t—ag 3g § fr magd wir Wl
< &, &frr oo W O T g,
o TG AT AL AT §, Iy
ATEH & AT & FAT W gwA W
g1 gy A agw & Wt wr
“fa-¥w wwe” | /fww g@wIT W
foitd oY FaT i f ol 1@
gl ¢ fx 0 Aadwde ¢, TEN
wrer e smewTge WY AW W
g ¥ §, grew ¥ g § dndv-ane
aft &1 w13 agw & wfr o femr
o ¥ 8, AR weey wm o & o
fareft w3t g- T YW ¥ oY
w-uree §, wg e f, W ek
TER WYX qHoflo WY %y ¥T Juwy
oy *OE, wrx ¥ ag el fie wv
oy wx {1 g A oy o) feafa §
gt W yellwe wreaeE we W ¥
Wit gmrd g W v gl
W i W W §oww -
urae & way & wwgld ¥ oww,
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[sfrsrfy wifeer dto AN
gAY T3 @ & wwgdd 9% A
& & ww g ey e wrge
ot wrefor g, Iak wWED T W@
sadt ot

aﬂmmi:ﬁwmotﬁoa?

it wfigear dto  civvee : wY
o ¥ro AWME Wiﬁﬁ Igr <
&t w¥ ey fiear 1T IaET IAEY
A 4 froar § WT e w@
wa QT 9T 7 gy § fv wwgT wm
1 T g AaA A fad AT Wy
AT wT ITH AT KT qrfgy W}
T AR KT A1EX ) A Y ) wwar
21 % 9 memrwr Az X § ¥ miawy
NAaGE T REANTgw gy &
aR qg ¥gn & fr @z wedaew gw
s ¥ T f v § oo -
g geem @ysal § a1 aon
WY e sen Wiy e
wIT i T 533, A fammer ik
ot o grit e andpft

% qg Y we =gt g fr frasly
7€ & ¥ wAt off ¥ @F Aifer yamd
o w7 St Wy ifgw fear ar f
wodr ¥ 9 T9 g &, o v
ge ¥, @ Faw & & 1 woly aw TR
¥ feadiizy & iy & SR fo
<t Y frar & g A wv frar qr
ar HowmfouwrTo § AT FF ¥
fear q7, ITRY &Y VT T AGE T
faar w1 ¥ AT & wifez qor
ey fondde ¥, fedw foméde
x, forx wt wY Aoy § g7 T FI
faar g1, I7%Y w7 qT @ foar &
A Y 7, ST A qurT oY, ag oY
aft € ok ¥ xet Az ¥ A dower
Lygered v §, agt o ag
wrar wrey § s o etz geomer 8,
FER o frar N Frowrfomto ¥
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wx? for of & v s «,
Fawr WY wgr 9T W 9T wiew
forar & 1 x@ A ¥ wrAATT el o ¥
wre v wifgr ST weX xww WY
qI ¥ Wy, I M R x4
fer 3, T g war wigg

fadam g Fa A {1 g
way ara § fis g A1 A1 fertgTwT
fauy wvar &1 ag e w1 A
¥ X ¥ uw oifad) g wfgg @1
¥9 7 §9 @0 nfwdy g wfgg )
g ara Ky ferdaT s ™ N
& X AT A WrET VIYET AW Y A
e on arx & 0T 7l ot § wgAr
areit § P qrowrEodto AT Y I
w&reqee § Sk arg N W A
¥ & @i gwr @1, 9% fag
g qoErT WY W ¥ T o
wifgg 911 IX FT FOIT R A
at, ot git B¢ ¥ gy e ¥4 oA
N g wAT wifgw 1 gafag AR
wgn ag § fr de g ¥
wgt gt Q¥ wiew gq &, frwd
s AfY fignr war §, Sa¥ E &
#lg TN W Fm IS wfEg
o< Furr Frsraar wrfygg fr o Q-
#za gu §, 37 9w A prACwTA Wiy
wifs gt B¢ w1 Txde qrourfe
o & wmwet ¥ gwr§, xafag qa oy
IqwY AN W Wiy

waet ara & qg wgar wigwr g .
WA Y gs a arw ag gE O fw
ot Wt AT ALY F FIT KT wAg
Wgrar v qr W sred waw et
fis wg W o ) ondym, SFer sofY
I T AR v s m
mt werr ¥t wfy wow § fae
wog ¥ T ag G ww ot @1 WY
ey gaal & feet ¥ wgrar war ar ;
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wg wr T iy X anfadt Wit
woft wfgg | weft & wTor A wre
oy wr § Wi AT A o ww Ak ¥
et fear oY, IWHT I G WIAT

S il

faudw e & Wi ¥ R
wg g § fv uad ot ofewr deX
Forrmga L, Irar Ao vy & B
Y wFarE wAT ATAT Y, T 1 ONGFE 97
1 10 w9 ¥ wWifgy o =
sqrar A EAT wfgI) O ANT AT
wiw afeqr  AwET  URETAEES X
F &) TR A gk T H AW
7T 3@ q9g7 § IR gk W ¥
it & &€ A aft fmaw &)

Y ar & wrw ¥ gy wgar TEA
g fr 9 is ANidg ¢ faasr om ¥
ArgT Y §, IR qagyd ¥ A
A &R A€ &, IAE) TETARAR 7 qIALTE
farr § A7 foge aTooT § AmawR
foar 1 31 X @ aw gEaRd
T3 %Y frar wfer wa wg7 & fo
o 77 W qEd N TEE FAT Y
2 eFeiizdy &1 ag feqe w1 T
fre5e T3 37 3 a1d w1 ATAT
frar & Wz gary arga fafiree anw
F WY 7 T fear § Fed wag W
gRE svr T gr A Y geard
Y WY T XN FTYE ¥ A7 BN
e §, ag Irga wadie o A g
W Aft W 77 ek TRy
AT g7 FACTER w0y fiear wr Amfigg
7 A ¥ € O ww A R wef
Ir 9 N & R ¥ A ww AT
Y T, og Wit Y g | W
TR X el ¥ W@ X www Ay
war Ay g fr gwey wwe ¥ af
W | & oY gl 4 P o Y A
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TR A T TEEY FT T KT F
fawarr wrfgg) g wowr 7 & &
wrE Wit waw s wrled 1w dar
adr fpar war oY A ofr dor A A
famfait ®Y waor & af sdwm)

or WA weyr s frar § fr
ux g waw FAdr w1 ferer
¥7 fear oitv 3w gy wred #7 sifer
gAY | ey w4 gfvaw & foiae-
femr w5 xAX TAATET, Y WAA WA
e frar § 1 afpr w0 o7 adr @zw
¥ wae A8 Y W ¥ qm X qE
7 ooy Fragezfesn o1 g ¥ foar
& dfra for O s FragEaw T
fas 7er§ 1 gAfwg ga® Ak § ey
AT =i

sifa¥z wfivre & wefisfosr & =or
TA-AT J9AT 1 FaT NH-ATH AR\
AT §, T NA-wre #EY T wATE
o F whvee fag oag @ wak §
& ot a2 g &) IAF qGT AR
ZT Ay & vl qed, ¥ TP,
wY gAAYT &7 2T WAt § 0§ wrowy
Fag Y g fF e w Y wE Ay
Wi qanft ot § o A v v
orfferrer 2T a7 o § 1 W AR
e ¥ fEHG FOWT Y I AN
¢ &°§ ¥ ore ¢ frme foar S
g ooy § ¥ oWy R AW
e & fag agr gw A =X §
7IE0 ¥ § gfoad ww v Wy £
T FEL OAF T W wAgh
dar w7 ¥@ WY

aF ox ww W wgd § 1 e
478 UM% QRURW wEiw §)
IFA W wAgQ w1 @ Hfede wow
Tl WU ¥\ wNT XE A A rpwEr
ura® qfenrs greomefay & awft Ay
T wrareey Wy fred arer adr
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[sfrafy wieay o i)
¥ 1 vafig & o vt ofr & wgft g
fr ¥ ¢@ wdt ¥ reoi o3 wg
& yafag ¥g @1 § e i o8 soofie
& W 37 firerr WY age T 4
gt fafreed ¥ & from W age
wferr g &1

o v & fafemgdwnw ¥ X §
wgt § fr foq ag & ww g w
fafreargdimar sy & 1 @ oY wrx
wrow & faens wramy I3 I
fafeewmes faar e §) TowT & oW
JRET AT w1gAY § 1 wad q@AfeE
AT ¥ OF fgag AT W s 3
T W e W e W F fg
fagfow €1 fa 3agT avwn frd ot &
T FTar §, Iee e fear o)
s fag I a7 fawry 9 w7
1 gnd T ® w0 W
fiear | wefr ot o 7 R & faTe
wré grrTny WY WY ) o g
¥ weow % farerre € AwA § IE
oy Frdargy & o § 0T IF
wr aFg &7 Frerer fear a0
g & s fo fafre mw @
qa WA ¥ wEw 830

i vt ¥ i
F g A ¥ gy a3 s ifre
gfawre % sfies ¥ o) eadt § St
o5 w4 |

DR. SUBRAMANIAM SWAMY
(Bombay North-East): 1 will not

take more time than Mr Sathe has
taken,

Fuirstly 1 would like to congratulate
the Labour Minister on the manner
in which he has been conducting the
activities of this Ministry. I myself
happen to be the President of a
number of labour unions which come
in contact with this Ministry and,
although I cannot say that his bureau-
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cracy is a8 co-operative as ong would
like it to be nevertheless as a Minis-
ter he does exercige authority and
the functions in a manner which all
sides have greatly apprecisted. I
would also like to say that if one
were to list the achievements of the
Janata Government of the last one
year, such as scrapping of the com-
pulsory deposit scheme, the re-in-
statement of workers, giving of banus
and so on, one finds that most of the
achijevements of the Janata Govern-
ment happened to be by and large
due to the efforts of the Labour Mi-
nister. I will say that here also he
can be justly proud. When the Janata
Party took over we did have a large
amount of bottled up tension amongst
workers and 1t was natural that when
a democratic Government came that
this tension would blow up and
therefore, if there was rise in some
amount of industrial strife. I think
that is something we would accept
and something we would try to acco-
mmodate But even if you take into
account that fact, I would say that
things would have been much worse
it a less adroit handling of the situa-
tion had taken place. I know that Mr
Sathe’s intellectual mentor who domi-
nated the ideological thinking during
the emergency thought that the only
way to solve the labour problem was
to bottle it up I do not know in the
new context whether Mr, Sathe would
like to ackmnowledge the intellectual
leadership of the person you acknow-
ledgeg during the Emergency. In fact,
the problem before our Government
has been that we have to spend quite
a good portion of our time in trying
to umdo the mischief done by them.
1 would say, during this one year, on
the labour front, we could have achie-
ved a lot more and shown lot more
results than we already did which is
quite substantial, it we had not spent
our time undaing the mischief done
by Mr. Sathe and his mentors during
the 19 months of the Emergency. It
takes 9 months to produce the fruits
of labour but Mr. Sathe has been
labouring a very hard for 19 months
and crested a lot of mischief, This
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is the mischief that we have to undo
and conseguently, the performance
in concrete terms has not been as
high as it might have been, I am sure,
therefore, in the coming year the La-
bour Ministry would perform even
better than it has in the last one year,
There has been three kinds of strikes
during the last one year. I have my-
self coliected statistics on that. Some
of these strikeg are genuine and I
would like to associate myself with
these strikes. For example, the one-
day strike of the Life Insurance Cor-
poration’s Class III and Class IV em-
ployees was perfectly a  genuine
strike. There was an agreement
signed in 1974 between the workers
and the management which was a
written agreement. Afterwards, the
Finance Minister initiated it and
okeyed it and it was in  operation.
During the Emergency unilaterly,
this was scrapped. I would have as-
sumed that when our Government
was formed. automatically we would
have re-instated that contract but
it is a matter of regret for me also
that the Government decided to con-
test it in the court when the spokes-
men of the labour side took it to
court. I wish, the labour side had
ulso not taken it to court. I wish. it
had been settled by talking. Even
after taking to the court, I think, it
would have been proper for our Gov-
ernment not to have contested in the
court. Here is a clear case where
the employees were perfectly right
and they did not sustain the strike—
they went on one-day strike—they
won it in the court. All congratula-
tions to them. If they had prolonged
the strike. I do not think any right

thinking person in this country
could have really objected to this.
Similarly, there are such contracts

which were signed during the emer-
gency but were not implemented. The
Indian Oil Officers did sign wu contract
before emergency but that was
withrawn during the emergency and
still not being re-instated. I would
like the Labour Minister to examine
such contracts which were signed bi-
laterly between the management and
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the Labour before emergency but
unilaterally withdrawn during the

emergency and still not being re-
instated. But these are genuine
ones.

There are also some strikes which
in Bombay particularly which is an
important industrial centre are con-
ducted deliberately to embrass the
Janata Government. After the strike
takes place. the workers are told.
“What can we do. The Janata Gov-
ernment hag come; since the Janata
Government has come, no demand of
labour is met. In fact, the population
of mosquitos has also increased due
to emergence of the Janata Govern-
ment.” This is the kind of thing (In-
terruptions) I am not the President
of any union which has gone gn strike
to embarrass the Janata Government.
These are strikes which are there
in many parts of the country prima-
rily aimed at embarrassing the Ja-
nata Government. There is no Jove
for the workers at all. There are no
demands which one can say are meant
for the workers. But actually the
primary aim is to embarrass the Ja-
nata Govemment.

I would say, many premier indus-
tries in Bombay are suffering and
the workers are suffering because of
this. The workers themselves do
not want it. They are afraid of the
goondaism. For example, the union
of Mr. Dutta Samant in Bombay to-
day is engaged in terrorising the
workers and preventing them from
going to work.

The third king of strikes which are
there are primarily aimed to retain
their leadership, It is quite clear
that the Congresg and their Ministers
are losing ground in the labour field.
They are slowly slipping; they are
afraid that they may lose it to the
nationalist elements in the country.
Take, for example, bank employees.
It was quite clear that the Govern-
ment wag interested in negotiating
with bank employees on the question
of wage revision. But the bank em-
Ployees led by the Congress and the
bank employee® union led by the
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CPI both felt that they will lose
ground completely if there were
negotiations. So, they created one-
day strike, two-day strike or three-
day strike, wild-cat strikes, primari-
ly because they 'wanted their hold
on them, (Interrupions) The Bhar-
tiva Mazdoor Sangh is a fast-grow-
ing union; they have a very positive
attitude.

Now, if you subtract these kind
of strikes. due to these elements. to
embarrass the Janata Government
and to retain leadership, actually, the
number of strikes that have taken
place in the country, in 1977, has
less than the number in 1975. I have
done this calculation. It is no use to
blame the workers as such, They
have genuine  grievances. Their
share in the national income has gone
down very much since Mrs. Indira
Gandhi’s Government came to power.
In 1966, the share of workers in the
nationa] income was 42 per cent and
it declined after 10 glorious years of
rule to 35 per cent. This has not
happened in any other country ex-
cept m India. Similarly, you will
be surprised to know that the real
wages in 1977 were lower than those
in 1964. There is hardly any coun-
try in the world where the real
wages of organised labour are lower
after a period of 13 years. But this
miracle has happened in India Under
the rule of Mrs. Indira Gandhi, the
organised labour’s real wages today
are 2 per cent below to level that was
prevailing in 1964.

I would say, what is most impor-
tant is to get to the root cause of it.
Actually, I think, the conditions can
be created in this country by which
the strike a8 a weapon can become
obsolete. There are industries in
this country which have not had
strikes in the last 13 or 20 years. One
should examine why there are such
industries where the workers have
not gone on strike. One comes to a
conclusion that the management
shows human aspproach. exhibits hu-~
man approach. in  dealing with
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workers, mot try to suppress them,
not try to throw them out of job but
to engage them in human relations,
In this regard, I would ask the hon.
Labour Minister to strengthen the
process of collective bargaining. The
concept of collective bargaining is
very weak in India. It is really
suffering because of two reasons.
First the old recognised unions are
out of date, particularly the Congress
and Communist unions; they are
literally out of date. In fact, I
would say that as far ag the in-
fluence of communists in the labour
union fleld is concerned, it is a dec-
lining fleld as communists are declin-
ing everywhere else as the Cangress
ideology is alsp declining. There--
fore in places like railways and
banks, there should be proper veri-
fication and enumeration of mem-
bership should start afresh. Here, 1
would like to bring to the notice of
the Labour Minister that you have to
be careful about the bureaucracy:
the bureaucracy is, in fact, in collu-
sion with these elements because
they may have been put there. Quali-
fication and merit was not a very im-
portant factor in the last 10 years
of Mrs Gandhi's rule because if
that was a consideration, she herself
should not have been the Prime
Mmister During the rule of Mrs
Gandhi, people without any qualifica-
tions. on the basis of favouritism
were staffed in the Government
particularly in the Labour Minmstry
and they are likely to sabotage any
attempt to democratise the union
field.

I would like to draw the attention
of the Labour Ministry here to the
way in which verification is going
on in the bankes, in the banking in-
dustry. Bureaucrats have conspired
to see that the communist and the
Congress unions get their recognition;
they have chosen a date of reference
which is of the emergency; they have
done it  without informing other
bank unions in the field; they have
arbitaraily chosen this. I have al-
ready drawn the attention of the
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Labour Ministry to this. I would lke
this to go on record to show how the
bureaucracy, some elements of the
bureaucracy {n collusion with the for-
mer frustrated Congress elements are
trying to sabotage the good standing
of the labour. Therefore, I would
like to urge the Labour Ministry
pleuse try to get elections as soon as
possible and bring in a concept of
election in the unions. In those places
where electiong have taken place, the
traditional unions have lost. For ex-
ample, in BHEL, what happened after
the electiong took place? The com-
munist unions evaporated; the Cong-
ress unions evaporated. And if you
look at the total results of BHEL, you
will find that those unions which are
new, which sre alleged to be pro-
Janata party, they have got two-
thirds of the seats in these recent
elections.

AN. HON. MEMBER: Jhansi.

DR. SUBRAMANIAM SWAMY:
They are absolutely out of date.
You do not know what is happening
in this country. Therefore. I would
like to suggest, in conclusion, to the
Lubour Minister that it ig very impor-
tant that in order to bring about a
better situation in labour for the com-
ing years. he must consider a few
points which I would like to place
befure him., First and foremost, I
would like the Labour Ministry to
evolve w natlona] wage policy before
an income and price policy ig evolved.
I do not see why we have to wait till
a comprehensive income and price
policy has to come. The Bhoothlin-
gam Committee is still looking at
the ghost, I do mot know. For their
report, we need not wait. I don't
think there can be much faith in a
committee headed by somebody who
has been in the top echelon of the
bureaucracy all his life and then
afterwards becomes a Chairman of a
multinational corporation. Therefore,
T would say that we would have much
greater faith if the committee is head-
ed by the Labour Minister himself.
There iz & lot of faith on him in this
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country as Shrimati Ahflya P. Rang-
nekar herself has gaid that the
workers feel that they have direct
access to him. It is probably only
the Minister whom......

Wt wew wd : mig fardy off
ST 4% ARt T W I saeee
g fdi

DR. SUBRAMANIAM SWAMY:
sl &7 et A1 wrg wrad ¥

Anyway, I would like that before the
wage policy comes, income and price
policy is formed. In this regard, it is
quite surprising to see that there are
9 components of wage. It is a total
mess; it is a total confusion. This
should be grossly simplified and re-
duced to four components—baric wage,
ncentive, bonug and terminal benefit
—all adding upto about 167 per cent
of the basic wage.

Secondly, I would like him to
consider seriously the concept of right
to work because that is the only way
we can bring about a sense of secu-
rity in the mind of workers. As long
as there is a job secruity, as long 8s
the concept of right to work is not
there, it is never possible to assure
the workers to be peaceful. Thirdly,
in view of the fact that Shrimati
Parvathi Krishnan has come here, an
equal employment opportunity pro-
gramme for women, particularly the
concept of part-time employment
should be there: it is not enough to
have equal remuneration for women,
but it is also necessary that the con-
cept of job should be parcelled out
in a part-time form so that women
can participate in it.

SHRIMATI PARVATHI KRISH-
NAN (Coimnbutore): In that case, you
ask for rule 104 of the Delhi Educa-
tion Act to he amended. The Labour
Minister may convey this to the Edu-
cation Minixter.
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. DR. SUBRAMANIAM SWAMY:
Your recommendation will be given a
serious consideration.

Therefore the concept of part-time
employment must come about. Other-
wise women cannot seriously parti-
cipate in the labour force.

Fourthly, I would like the Labour
Minister to spruce up the Labour
Commissioner’s office. The Labour
Commissioners are over-worked. I do
not thing that it is possible, honestly
speaking to work in the conditions
in which the Labour Commissioners
are working—in the kind of offices
they have. In fact, I am representing
presently one of the Bank Unions in
a negotiation with Labour Commis-
sioner. I have seen the condition
of office: the building may come down
on any day even while we are busy
negotiating. Therefore, such an im-
portant and vital office must be
spruced up; the level and the status
of that office; must be raised.

Finally, I would urge on the La-
bour Minister to call a national Round
Table Conference of all economic in-
terests. so that we can work out
some concrete method for industria]
relations. In thig regard I would en-
dorse the call that the Industrial Re-
lations Bill must be brought before
Parliament at the earliest.

wft wevge wre ¢ (FTIQT) wAnef
o, EmeRr g XA g e s
TR §F TEAYW T 9T § AT AY F wAw
o207 far | awy 93 & v dar off
YT AT GTHTT HY HAATL RAT A0gaAT
g 5 10 7t} ¥ proi & g ¥ forer
A@ F A5 AET ¥ ORI ¥ @A
Fag ATl & whawrdi §) dAr, I
e F wfgrrc s S, IH FT
syeady femfae & W ¥), o
ak 2v Prw afesrd WY o
frar gawy srvar W WY FORIT X
AT Ay | wrar ETeTed vt &
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e ¥ wiwsre s TWER fsar, woeedy
faarfaz aftr w gumar fiear aqy v
Fxafrm afumdi e " fear o
Taw fau & frdiy w7 & ww o= fF
*Y YT YAAT I HT gAy qT

AT |

i s ary & ag o sgar wgar
g f gt sraR g & e w1 W4
faar &, &or wod fraee & fs W
cery Wi @Y T O fewdiee ¥
FTfedt & ot Av o wifew o e
it aw wH fear T § 1 gwd A W
7Y oY *Y wEwm v v owfgw v
Ta waaifeal aar Y 73 A fanEde
& wabwrfeat w7 oY Sty frer wnfg o

AT3 ATew w74 Fadi 4 @il F Ay
% aqf 77 R § W winE Yw FT
& & FaT avT ¥ T H ¥ i
#t wfw mifr g€ & wafr o @
ag #ifx agy ww g 9t 1 & IwWY
1976~77 ¥ SIFT FATAT =ARAT & |
1976-77 # UF FAY 28 AT FA
faeit ¥ iy g€ oft o fir Sw ava WS
arga WY fer #HE w7 aewr ¥
sl & any 3v gfva wivwrT o
@ § | O grew § oF 1 F0¥ 28
Ara w14 fedt ¥ mfr gf oY orafs
aF 1w 15 FTE 20 ERIT HH FoAT
gfr g€ v a3 TR Y Wy
&1 fgara @ & fis oo & o #,
wafr wogdt & wrk 3w gferaw wiawre
W< s ¥ wfewrs o fear mar
a—xfigw s feAf & gy g€ av o
# wferr wrf feef WY fr g€ ? woamey
NAfi ey wigr ¥
% maw N H arE T Ay ¥
w1 foif WY grfr g€ & To® W W
Farer i wgn g wifs g WX
wgn & oF vl £ )
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16.50 hrs.

[SuRt M. SATYANARAYAN Ra0 in the
Chasrl.

ag wrt A § f5 s FTRTT A
qrTAr % arg At #oaga wwfe
g wa TR s A ¢ fe
forg g & 10 7 F EwRFHA WH A
gL ® §v gfraT wirere @ g
wq @, UG ¥ ITHT AR KT qAFL
@A forar srar a1, 77w weeAy fenfae
=frm Wy w4 T f—ag T o
aagdr & ey & wir g ot 1 Fd
T N TCHT JARY WIAY IrA ST AFA
a1 wfreTe T 9T | AR g X
TRAT ag7 far war qr o A FTHE
# 736 g8 gz R & af 4 ) wogw
#z @fcrgaf) & as¥ 41 & el
TFrT F qewT TG wT A5 §, Afew
wx g ¥ @ ¥ 5 fggen o wfwst
wIfFATAER ) YT 10 WM
far a7y ¥ gATL wagR Afq@t 7 w1
frar, a7 773 srarw €o Ao wrTo
o AT I, IFH PE AT A9
qrere wrf A g ‘geAqEE’ W,
=xwifas qr, fiF ST %7 19 wfAT Y
z4Y 3§ Wy frsaf o 9 19 A
T HIF W G913 GET FY ATHT F 3T HY
TAF A FT A G, I7 W JEA 9
ArAr 90 A1, AP w7 & wrAww g
1 w1l ;3 fre s amy wi ) g9
fai ga sz asT § e I AIRC AR
F arT, TICAY ¥ ATEH W A AW
wifer dar g€
17.00 hrs,

o KR WS : FTT ATT ¥ 4 $FAT
& fie I ot sAmE ¥ Arow Frvwd
¥ 3w w1 gerg wyray, s awg §
wry ¥ fudely qer Wtk ?

«ft aalyre wwr < \TT 7 WX WA
# ag way a7 fs wwer woeTT & W
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SHRI SAUGATA ROY (Barack-
pore): I have listened to many of
the speeches including Shri Sathe's
and Dr. Subramaniam Swamy's. I am
sorry 1 cannot be ridiculously eulo-
gising in my speech about the Labour
Minister ag Dr. Swamy was. Inspite
of all mid and done and all the weak-
nesses personally I may have for Dr.
Verma, I charge this Government with
total inaction and incapacity for
action during the last one year.

I will ghortly get into the facts
But what has been the labour situa-
tion in the last one year. I know that
it is not the Labour Minister who
alone determines the labour situation.
Often he is a helpless spectator while
the other Ministers of the State Gov-
ernment do not act. Often he is not
in a position to intervene because his
own party trade union will not listen
to him. I know of another Labour
Minister who was there before him
but with unhappy heart had to pass
the Act, the Law which took away
workers right to bonus. To-day, T
believe, Mr., Ravindra Verma is
caught in such a cage, while he sits
and sees that the whole industrial
situation in this country is growing
from bad to worse, but he cannot do
anything.

1 say, if the year 1976 for labour
can be categorised, can be bracketted
with suppression, the year 1877 can
be categorised with Government in-
action and violence in trade union
activities. I am surprised that inspite
of all the unrest that has taken place,
the complacence of this Government
is about the labour sitwation.

On page 8 of this Report it has
been said: —

“An analysis of the statistics dur-
ing the last seven years shows that
on an average the total mandays
lost ranged around 20 million, ex-
cept in 1971 when it came down to
1885 million.”
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In 1974, when it rose to 40.26 mil-
lions because of strike by railway-
men, in 1976 it came down to 12.80
millions due to emergency. Accord~
ing to the available provisional
figures the number of mandays lost
during 1977 was 21.21 millions. L
detected some complacency here.
Well, 1t has been 20 million mandays
last year. Every year we have got al-
most that figure. That has created com-~
placency. Not only that, there is
jugglery of statistics that has been
done here. They also say—a marked
feature of the labour situation was
that the percentage of time lost due
to lock out showed an upwarg trend.
In 1976 the lock outs accounted for
7883 per cent of the tota) mandays
lost whereas it came down to 52.83
per cent in 1877. This is nothing but
a jugglery of figure which intelligent
officers in his Ministry have done.
The fact is in 1976 the mandays lost
due to lock out were approximately
10 millions. In 1976 mandays lost
due to strikes were about 2 mullions
whereas in 1877 it went up to 10
millions. So, the mandays lost due
to lockout are the same. The em-
ployers are behaving in the same
way. Only the workers are resorting
to most strikes. Either the Govern-
ment hag lost the moral authority or
the capacity to intervene. So, what
I am afraid of is that these strikes
and lock outs have not affected the
private sector only. The private sec-
tor is notorious because of bad em-
ployers in our country. What I am
afraid of ig that this has affected the
public sector very badly. In the last
one year, if you just look into that,
there have been s0 many cases of
strikes in the public sector. In April

last there was a strike in H.E.CC.
Ranchi. In May the Bombay Port
workers went on strike. In August,
in Hindustan Shipyard there was
trouble. In September there was
strike in Kota Atomic Power Plant
angd there was strike in HMT.
Kalam which went on for 2}
months. In January, there wag lock
out in H.EL, Hyderabad and then
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Southern Rwmilway employees in Ma-
durai Division went on strike In
March, we saw LIC Development
workers gomng on gtrike In Apnl,
there was a strike gomng on in the
Indian Space Research Organisation
in Trivandrum Not only that, an-
other feature of this whole situation
13 that the Government's overall
policy has been lukewarm to the pub-
hic sector So, 1n so few cases the
Central Labour Minister cared to in-
tervene Here 1t 1s said with fanfare
that the Labour Minister intervened
mn as many as a dozen cases In one
ful] year the Labour Minster inter-
vened in one dozen cases 1€ one case
in 30 days whereas the strikes are
almost eight to ten per day Ewght
to ten strikes are taking place in the
country per day and the Labour
Minister is intervening i1n a dozen
cases per year 1 congratulated him
then and I am prepared to do so even
now When the Port and Dock wor-
kers went on strike the award given
by the Labour Minister was helpful
to the employees But today he
pleads his inabiity when Bailadilla
workerg are retrenched anq fired
upon. Today he pleads his inability
when 105 workers of Swadesh, Cot-
ton Mills 1n Kanpur are fired upon
and killed Today he pleads his in-
ability when there s firing of workers
of the Bharat Heavy Electricals in
Hardwar Today he pleads his inabi-
hty when there is a strike aut the
Bhopal unit of BHEL ! would hke
him to assert himself at this time
tell the other Mimsters that it 1s the
business of the Central Labour Minis-
try to intervene when there 1s a
strike 1n the other Minustries But I
have a feeling that the other Minis-
ters do not cooperate with the Labour
Minuster and as a result of that, its
function 15 getting reduced Its func-
tion 1s ouly limited to ‘Essay-writing’
as one of the former Labour Minis-
ters put it. They only write letters
and pious civoulars and pious wishes
What bappened ia pegarg to the
newEpeper smplayeesT
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in April last the Minister announc-
ed an internm settlement for news-
paper employees Then we found
that in December guddenly the em-
ployers decided that they would opt
out from the Wage Board, both for
newspaper employeegs and far work-
ing journalists Here the Report says
that the Labour Minster 1s talking
with them so that a solution can be
found But they opted out almost
two or three months back. Uptill
now no solution has been found out
about the Newspaper Wage Board
Not only that [ have also a feeling
that probably Mr Ravindra Varma
also wants to earn a distinction Shri
Charan Singh has mmde a name for
himself m appointing Commussions
M: Ravindra Varma also wants to
make a name for himself ;n appoint-
ing commuttees There has been &
Commuttee on Comprehensive Indus-
trial Relations Law There has been
a Commuttee on Labour Participation
in Management There has been a
Committee on Consumers Price In-
dex Numbers There 13 a Committee
which 18 of course appointed by the
Finance Minister the Bhoothalingam
Committee on wages, prices and in
comes policy These are the com-
mittees which are there With all
these committees uptill now no con-
crete action has been taken so far
The Industria] Relations Law was
proposed sometime i1n the last Decem-
ber session It 13 almost middie of
April now and the comprehensive in-
dustrial relations law has not come
out I hope the Minister will come
up with this I do not want now to
speak about my proposals for Indus-
trial Relations Law, because I have
spoken on that in the Labour Con-
sultative Commuttee and I will gpeak
again when the Bil] comes up But
I wish to say that all these com-
mittees are taking up a lot of time
with the result that one of the prin-
cipal functions of this Ministry has
not been fulfilled which is legislation
There have been only two legislations
breught ia by this Ministry in the
it ohe whole year—one i amend-
ing the Payment of Bonuy Act-ihe
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much trumpeted thing—-and the other
one is 3 gmall amendment in the Pay-
ment of Wages Act. No gther legisla-
tion hag come., So, even in the fleld
of legislation I want to tell you, Sir,
that this Ministry lags very much
behind.

At this stage I want to say some
more important things on the indus-
tria] situation. This Book says that
one of the contributing factors is the
fluidity of the loyalty of trade unions.
Indirectly it says, that the multipli-
aty of the trade unions is causing this
thing. Now, Sir, who is causing this
multiplicity of trade unions? You
suddenly revived the Indian Labour
Conference, which 18 an all right de-
cision, but  you invited everybody
from Bharatiya Mazdoor Sangh,
which is an employers’ organisation
to UTUC etc. You invited almost
everybody. Now you are etllowing
multiphcaity of trade unions. When
you invite anybody and everybody
without proper verification into the
Industrial Labour Conference, Mr.
Subramaniam Swamy may have every
reason to be pleased with you, but
we gre not, because, we feel, it is
dividing the workers’ movement. If
you want, you have a secret ballot
for the recognition of trade unions.
We have no objection, but do not
invite trade unions on this large
scale, There is labour unrest and
firing in Ghaziabad; there js firing in
Kanpur and in Bailadilla and other
places. These incidents show that the
pent-up feelings of the workers are
coming out. One year is over. Even
the Janata party has lost in Andhra
and in Karnataka. It is no longer fit
to talk about emergency and today
there is a strike in three Public Sec-
tor undertakings, In emergency, the
congress lost the maximum support
of the industrial workers when the
right of bonus was taken away. We
were the sufferers. Unfortunately,
Mrs. Gandhi has not changed her
view uptill now, Recently, in an in-
terview, she spid thet the working-
clasy voted against her in cities be-
cause the workingolas couid be in-
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fluenced by the employers, I am
totally at variance with this attitude.
But, 1 say that it is not emergency
now. It is mainly because the prices
are rising, the consumey price index
is going up and wages are not keeping
pace with that. The employers are
not paying heed to the Government.
Government has not got the moral
authority to control the employers.
Therefore, the employeé; are resort-
ing to violence and the police is re-
sorting to firing. This ig the labour
situation in the whole country. I am
not saying this or criticising ifi order
to gain something. I want to say that
it is time that Government takes stock
of the situation and intervenes effec-
tively in the labour disputes that are
taking place, particularly, in the
labour disputes, that are taking place
in the public sector companies. Why
should there be labour disputes,
strikes or lock-out in public gector
undertakings when they are supposed
to be model employers? I do not
find any reason at all. If there are
lacunae, we are prepared to help
you.

Mr. Chairman, I think my speech
will be continued on the next day.
So, 1 will continue with some points
only to-day.

Next thing is with regard to agri-
cultural workers. In the last Govern-
ment, they have gdone something
about the wagricultural warkers and
the bonded labour. Under the
Twenty-Point Programme, regarding
agricultural workers, most of the
States have fixed minimum wages for
them. What is needed now is a com-
prehensive law on the agricultural
workers according to the Kerala
model. I do not think that the Cen-
tral Government, et this stage, is
prepared for bringing out such a law
though the report points out that
there will be such a special con-
ference called for the agricultural
workers.

Under the Twenty-point Pro-



407 DB, 1978-79

[Shri Saugata Roy]

‘the bonded labour. But, what has
the present Government done after
their coming into power? They say
that the bonded labour ws on 3lst
December 1977 identified was 1,02,060,
the bonded labour freed was 1,00,862
but the bonded labour rehabilitated
was only 28,728. Out of the identi-
field bonded labour, yoil are rehabi-
litating only a very few of them. It
appears to me that the rehabilitation
of the bonded labour is proceeding
at a very very glow rate.

I want to say something about the
biri workers. You have introduced
now the ES.I. employees' state in-
surance. This facility has now to be
extended to the cottage industries
-workers also. Likewise® we have
fixed the minimum wage also for the
agricultural workers. If you are
going in for the expansion of khadl
and village industries jn a big way,
you should also fix the minimum
wages for the khadi and village
industries workers.

Regarding the safety in coalmines,
much has been talked about earlier.
Chasnala incident wms there. 1 just
want to mention about how callous
is the Director-General of Mines
‘Safety about the safety of the work-
ers. Sir, only yesterday morning,
myself and Mr. Chitta Basu gave a
call attention motion on the accident
at the Tara colliery on 30th March
where five workers were killed. In
‘the evening 1 was looking at the
notice board. I found that suddenly
the accident in Tara colliery on 30th
March had been reported and notice
comes in for that ten days after the
accident.

Is this the way the Director-
General of Mines Safety should func-
‘tion? For ten days why no notice was
given? Why u statement of the
Minister was not made at all? Don’t
you believe that toning up of the
mines gafety measure iz necessary?
Chasnala does not come every day.
{Interruptions)’ ‘Mines ”-‘slity has

APRIL 12, 1078

DG, 197879 - 408

come down. It must also be remem-
bered that fatality does not teke
place everyday. In Tara colliery, so
many people died. You sympathize
with them. The mines safety mea-
gure has to be toned up. (Interrup-
tions).

In regard to houses for coalminers,
that comes under the charge of this
ministry. After nationalisation in the
first, second or third year there was
building activity. But Government
is lagging behind very much. A large
number of coalminers are still living
in their old jhuggi-jhopri and bastis
as they used to be. About the jute
industry the less gaid the better.
Jute mills are closed for months to-
gether. Previously, at least the Cen-
tral Government made many efforts
to get the jute mills opened. Sir, in
my constituency, two jute mills em-
ploying 12,000 people, Naihati and
Kinnyson jute mills, are closed for
over six months or so. Not a single
effort has been made by the Central
Government to reopen them. The
decision of taking over of some sick
industries was taken by the last Gov-
ernment. But that hag not been im-
plemented in regard to these jute
mills which have been closed for six
monthg or seven months or eight
months. 76,000 jute mill workers
have been laid off only due to power
shortage. And nothing has been done.
When power goes off there is lay-off.
Nothing has been done about the
workers.

There i8 no direction gone from the
Central Government to the State
Government about what is to be done
about the power shortage. Mr. Chair-
man, T think, 5-30 is the limit for
me.

MR, CHAIRMAN: Not 5-30 be-
cause there is the other Member from
your party who is there. 1If he
agrees, then you can gpeak.

SHRI SAUGATA ROY: I ghall
finish mow because he is going to
Ahmedabad to-duy.
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MR. CHAIRMAN: To-day I can-
not give you more time, ’

SHRI SAUGATA ROY: sir, the
Labour Minister happens to be the
Minister of Employment, Unfor-
iunately, in the total Ministry, the
Labour Ministry receives a back seat
and in the Labour Ministry the Direc-
torate of Employment receives a back
seat and as a result of which the Con-
troller of Employment Exchanges is
not there. There is lot of corruption
in the employment exchanges. Work-
ers representatives have not been
avgocsated with employment ex-
changes. Last year we find that there
was a spurt in the number of un-
emploved on the live register. Fur-
ther, Sir, the total number ot place-
ments in 1977 were 4.62 lakhs as
agamnst 4.97 lakhs jn 1976. No pro-
per 1casons has been given as to why
number placements have gone down
and the number of unemployed on
the live register has gone up. One
explanation given by the Govern-
ment is that @ number of vacancies
are not intimated to the employment
exchanges. Government should come
forward with a legislation so that all
the vacancies intimated to the employ-
ment exchanges.

With regard to scheduled castes and
scheduled tribes in 1976 their num-
ber in employment exchanges was
10.78 lJakh whereas in 1977 it has
gone to 128 lakhs. The placements
in scheduled castes in 1976 were 33,000
whereas in 1977 the number has come
down to $5,000.

Lastly, Sir, I would like to say that
two governments in India—Waest
Bengal und Kerala governments—
have come forward with bills for un-
employment allowance. It is our mis-
fortune that in thig country even
after thirty years of Independence—
or Congress rule~there are so many
unemployed people. Now two State
Governmentg have come forward and
shown the way that unemployment
allowance can be given. Let the Cen-

CHAITRA 22, 1900 (SAKA)

DG, 1978-79 410
tral Government come forward with
courage to pay unemployment allow-
ance to the unemployed people. It
will come to Rs. 50 to Bs. 60 per man
per month or in other words it will
come to Rs. 80 crores per month as
there are one crore inemployed per-
sons in this country. It is not a big
amount. You can make a start some-
where. What is happening at the
present moment is that placements
are going down whereas unemploy-
ment rate is going up.

Lastly, Sir, I would like to say a
word about the welfare measures. I
want to say that there are ESI and
provident fund defauiters, Positive
penal action should be taken against
them. Unfortunately, I am told, that
even public sector undertakings are
defaulters with regard to provident
fund and ESI. Unlesg strong action
18 taken this malady will not get re-
moved. Now, a word about ‘bonus’.
1 spoke on the Payment of Bonus
Bill. Today the Minister ig advocat-
ing the theory that bonus is a de-
{erred wage. May I know then why
have you referred it to Bhootha-
lingam Committee. If you accept it
as g deferred wage then it should
apply equally to railways, P & T, etc.
The Bhoothalingam Committee is
something about which workers are
apprehensive. So, about bonus, Gov-
ernment should come out with a
policy announcement within the next
two or three months, not make bonus
for only one year, but make bonus
a permanent feature so that this pro-
blem of having banus legislation
every year is diminished., With that
1 wish the hon. Minister good luck
in his very difficult task of main-
taining peaceful industrial situation
in the country and I hope that in the
coming years, we will see an improve-
ment in the industrial situation in
the whole of the country.

m ooy s e Wwrera ¥ Yo
Wt (w10 m e feg) o e
wgiwm, & wrrhw gve, o @ o9
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[e1o T gaver i)
T SR G T 9T, T 0y e ok
f o s wgw wrdr efirfnat
wrkaf § 1 R ST wived o e
WX qx o fe 3% qu ¥ Ot o
AN q wrewd Y Qo wfge a@v o
¥ Q¥ firall & gro et @ @ ¥ Forerer
wwrenfre swwvelt & ot ogfey @,
R feeen ¥ oife dmifer foeew
T TR AW W Y, e arew o g
wr€ o st € o e < § ST
T T AT 9T O TR Ay I
wr ot gk & 1 AW darwa ¥ o oY
fordiy Ferg wr § wy v} & sk,
forarwrret & wfafafy, woe goerd &
wfafafir w ¥l woere ¥ sfefafo—
et firaex ool 3 § 1 g o
Y ¥ ot wfay § wg gomrnrfae § i
g gk frg o o1k & 7 g
qIfgT | A FATHy g aw § AR
gred W agy ad § dfew gl
e Ay mara g g fw
TATHET WY X F A7EY g w9 ¥
&% ¥ W 67 A gfww 5§ IR
forg gt ®t 7 o T afow
§ afew & wpr weeaw § ) wwfe o
or 3 o srommRYRY aC Wy T, anfarrre
ufimrz, are sfaee 8 g W@
399 aft ga@ wfes v o "7
q1 T T WA g, &Y ag wfew af
a7 | & groey el & fag ween
ATEAT ¥ AR 4.4 FOTT A3 gy
* o yofae wgAt Qoft O & afer
T s 7w & wfinerw S & o
¥ wor < fag g wife & aoy afewrdy
¥ fire e ol @ ) vt o wrrfv it
¥ o sty fear § & fe wr mmr
wrafirar g€ 1 o fawrr & o oraferat
&1 qaray weey % forg, e wie o o
o ¥ off waly wavdr ok, oy el
o oft -k, vt R ¥ Prper wr &
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forg ol arf i R i g o Pl
fory § wg wifafem £

¥ g sar & ow e § @
orr e W waTeRy ¥ worg<t % o,
st ¥ frg, aranfae g Wi wfh-
wor & forg o few § S g3 W
s wTefe wTAT g 1 Y o
X@ siareg ¥ off stfirs firr oY afeay
at §iF § ag gl svory & frw v
worr o § | AT goAe R e ¥
aTx g o ferat v fin w9 o
woge §, o weafsr worge §, foer
W ¥ wror fy § , g ww
o & ¥ o O sy
wly §rft, Ia% wiinere Wi wiwr W
§, grfores afdeafy ¥ g7y fiew 1T
¥ it w7 ¢, o W A ww wA
R Teaw l—7 | qrey € It
¢ arred oy & 9 o | wTon
AT STwrT EufY fin 3w & s 13
¥ ofis aqaT TT B AT g A
agur sfieer ¥ fw, anfiv wfiet &
fra Wi wifoTe woi § oo @i
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g g N doy Wl
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T Q% gT e 7T & fe gt
wfawY & e wivw T wg £ 9 el
freare §—frd-ag ofy & 1+ @ wferesr
# Trr w7 qw gt e aw
st frsr & s e & e
waRmTar  gmar A §
e srweqr & Wy v Wy &
Ty Y gw AT AW & WHT ) wre
oY o ¥ § | X§ WY avwr & o
quee QW A1 FATaT @, W ¥ A
o aeid gy At W A dor
st vk o w0
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el g W 1 ETE mfes
Toerr ofewg & 9@ wawwr 50 ¥R
ad-dwd ot o & § afe wid-
Awd ¥ wrly wfr &ar Sy frar o
wrareay sifeara & ww W, M ¥E ¥
wgr wrvd aforrsr Wiver fwer e §
wud firg & wofrr weadt ¥, foaady off
ww qus A % srdvat §, ¥w % fomrdr
ot YT /T A, I ¥ ¥ ohw
woar g i & w8 T & weehn € W
aferet ¥ drr grvcar wWie e ST gE
e ¥ wyar AvrrT w3

arnfae o ¥ g gedeT gy
oY sTTE STATRTEY §, Wy v Afnt
¥ firy, st et gt & gt wierd
wiesfafe T 1w fafa &
ey € % el aed & ok ol qur
qrystE ) 7 W T § fF wwd
wfees fafir % wge oaver ofoasr &
TFT § | wiwrd wfrer fafg &
of o & gz aet fiew W
¥ WM 500 FOT  TWAT AATEOT )
wil a% g9 ofwe 20 0¥ &
s ufur §, wraz 20 21 FAw
¥ oy X § 1 v & dar e weTs
W w o ¥ wgr—yw gfar @
Aot foot &7, 4% az ford & ar wod
w7 ¥ §— T w7 § 1 Tw TR X I
foet ¥ wfiew fem Mt Sw H & wo
WA grivmega dit 3z fae wy
¢, wifirafor s rac gwT & 1 of
wrer § fie au ¥ ufirs afvsy fafiy w1
werar s e wEgrae & § oY svar
e wz firwY 9 & 1 3R 7 g fe
wifirsy ffig ds g wpray Wit wgelt &
forg w¥ee ft § o o 7L 4 il
et fetd ot g wifiew fieitd
oy & wak du o ok §- vw ¥ 2y
arn wav ) R TT R ot ¥y
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fror At & | g w7 woww o & BF
fara®y ¥w fied w¥ §, o it ghond
DA E & A ¥ o wd § o W
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o v fr et o W@t &
e § oY W giar €, & s W g
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gie aret g e R oft fewreend
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sudg i @I § ? W
wfrer 8 Wiy o § < Y@ A v wher
¥ o frew ot o §, & aqAT ¥
wisamt &

St ERTY T WA H AT IR

oo YW yurw Fag : wad  fau
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fer gu &, o axg ¥ wr D
& 3 Qo e §, 3 %Y dar ufa-
s fear wrewar § 7 gume wg
§ e g A frag W
ATEAT | XF ¥ AZCE ¥ G I,
39 o far w3w, froiy dam a3 )

famgtomwwraaryfwgn ¥
qgelt Fe weAuTd whesy fafw & @Y
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2, 38 % ag7 W 8 sfawa s §
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§ | 3% oF IEfeE § Wi AvAET XY
AR grotfiet *fgm R s} E
wTe ¥ Bay gy fir agely are s sl
& & qfirr §, 97 ¥ fag saeqr A
w & sarmfon goar ¥, whver firfiy *Y
S uw gr o W wEw qg T W E
fie oY st afaw § o o ot it
&g | e ar< R wrgd WY, Forer o
oo W A F wgw ot wow 4, v i
#uydt W Wik arnfae goaT TEw Y
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oY, 3 qgelr wre @ 1077 ¥ A%
qTHTT & vifeey Prfiv o wTw fear
st gt aad v wmeard § dfiew
I THE B qAEE v & fog
o qere ¥ ofve S ava ¥ wgr fw o
FRIGET A FA T AN EIT T
ot ¥ wran fen ag, @ weE
¥ Wit qure w7 ¥ 9T wrEvr
griY, &Y fve we & a9 et e
g 7 faae § fe woft &Y ot
s I R m el & afim
forr &0 aT 5w ¥ Avp T @ §
] TH g R o
wH WY a oY A4

1748 hrs,

[SHR1I DHIRENDRANATH BASU 1n the
Chair]

w afasy fafy ¥ feddareiom
FRAAIEFLRAE N ¥=Tw70, 8y

AATGT, IAF IR EATARAIE | OF
o2w ¥ afy agg A sedwat §, afrs §
oYz & vt X § e wifesw fafie
Ffor oo 1w A
forr frrar & o o Y fedmgemesr 7
& wrgr 9 sfawy w1 g wiaw §, @@
9T WTET FATEE G G ST 597
gfie &, wwfo  fargr 8, faersly
& TR 93 AW & WL A4 wratEd Ay
y § @if whrer frfy & e & fag
o1 1 AT g7 A AT QR W wyTET
w3 A FrAray | g qaq & 7 wirw
ffe sy asgrid

ZdY € ¥ WA @Y A ¥
¥ ATy warg7 & wfew § foer ot smar
W gATE 70X (| AF wfww
) ¥ e wfar wiesg fefw d, 99 &
AEEa wA NI H o @ma w
w8 GEw A, 7 A gET £,
IR Faqerr AT wsETNTORT ST
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@ ¥ fog aravaw west Jo¢ § Wi
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§a1g 7T § |

gamafy wEEE, 99 ¥W ¥ S0
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mmmmm%#mﬁ'%
ECCEE LRl

i ol o ' R
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1976 U% HTAT 16 FAIT qWINI T
s o | A g frga o ¢ fie
Y T AGT AT 20 EHICHCE T
TR e ¥ Ay qREE Ay ar Y &
zsar?rmmﬂtﬁlﬂ! oy wfr
¢ fo dfers dfefadre o7 awea
o goRa ¥ s & 1 et A
ST FY BT FX AT avfy S 9%
fufwer § weafmy saeqr TW §C
w3 & W § | gAY T FORT
firdr firar § e & wreqaran Wy feafs
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gt ) ¥z sy % Ok Ry i waer
WY g Wl & 1 oo ¥ for 3 o
% wernw ¥ o we dwr fy gt o
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woTd ¥ oy fenr § fir sf ¥
wafrae o wemw § Tt s WY
B wTH Wi & welY e o W
e e o Wiy § B weqee X
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v JaTd & 1 e o ot 3 oY e
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e £ ¥ 7T €o HouTEe WTTAN-
56 fer oy wzdy g ar, 56 fim
ﬁqﬁzﬁwwwmmt EUL )
TqT %7, fawranTT v} & O weaied
ra frewa &, I gy goeTe
T1977 ¥ T wheedt ® 91 fR
s far § ) W oy w W
% TeTe A gheaTy g & ok § )
A g ¥ ww W W o e
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frita forar § fi5 wre et worr
o W § ona § @ T fedwiie
ﬂmtﬁ'{‘oqﬂa ﬂlf TR TSN )
Qmaﬁﬁsmahtﬁtqimﬁl
R wX feely o w6y

ot quaw (wfegrc) . weEt §
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o M o fieg - 43wz v
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T ¥ A998 A, o7 qga a4
v Ay § wr ?

o TR Py Fag : A& G |
ww ferwr & ot g gar & geey Wi &
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Tt WE T faemme
T W & | gt 9T W W FT
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ofipiiz oy ¥ Sty s &y af 4
Tl o Ay oo aX H quT N WY
war fF g feafiv Iy § ol S
wodt Fegfte et ¥ & ) vERI Y
TR o8 a4 o Y e er | auwfy
Y, sy Aref ¥ faee &) oy & iR
wqet featom & fgama & o qard
£ 1 ware & ag ot fn 3w & A AR
rava ¥, qEtey ey ¥ feefna
w1 1 oy & ok ferr orr & Y
g & v afrg ¥ e vy alt
e ol mear (@
are 3 Juelds A forg e fgmr 1
Y fagr o

i T & A W m ax

fafaeec &, 3% s ot AT T
¥ Ty & Wre—

MR. CHAIRMAN:; Mr. Singh, you
can continue your gpeech on the next
day, i.e. on the l4th instant, The
Half-an-Hour Discussion will  start

now,
————

18.00 hrs,
HALF.AN-HOUR DISCUSSION

DELAY IN COXPLETION oF KUDERTUKR
IRON ORE PROJECT

MR. CHAIRMAN: The House will
now take up the half-hour discussion.
Shri Lakkappa.

SHRI K, LAKKAPPA (Tumkur): I
rise to initiate an half-hour discussion
on the issue of the Kudremukh pro-
iect which is under construction jn
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Karnataka State. This discussion Is
being initiated by me not on seeount
of any political considerations, but
to see that the project is implemented
in time, as per schedule,

Kudremukh is the first project
which is undertaken directly with oil
money agsistance from Iran. Accard-
ing to the agreement with Iran, the
shipment of iron ore to Iran has to
commence in August, 1980, The pro-
ject ig facing certaing formidable con-
struction prolems which indicate
that the targets may not be achieved.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): Why
are you reading?

SHRI K. LAKKAPPA: I would like
to quote certain facts. I know that

......

SHRI BIJU PATNAIK: There is no
quorum.

SHRI K. LAKKAPPA; Dou not avoid
this useful discussion by raising a
technical objection.

When 1 raised the issue thal there
were no jobs for the local people
when this proud project is in progress,
he assured me that he would visit
the project along with me, but he has
not fulfilled it,

SHRI BIJU PATNAIK: That is why
You are raising this half-hour discus-
sion?

SHRI K. LAKKAPPA: I have no
quarrel with that, but subsequently
some important questions were raised
by hon. Member regarding the delay
in the implementation of the project.

There are certain reports which 1
would like to bring to the netice of
the hon. Minister in this connection.
The Business Standard of the 27th
February says that in the Kudremukh
project deal with Iran, India may in-
cur a loss. The hon. Minister has
brushed it aside by saying that jt is
a hypothetical apprehension. What-
ever it maybe, we want to gee that



